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BEFORE THE HON’BLE NATIONAL GRELITRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 272 OF 2024

IN THE MATTER OF:
DEEPANK KUMAR SHARMA & ORS. ... APPLICANTS
VERSUS
UNION OF INDIA & ORS. .... RESPONDENTS
ADDITIONAL AFFIDAVIT

I, DEVESH KUMAR SHARMA S/O LATE. SHRI. DEV
SHARMA MISHRA AGED ABOUT 69 YEARS R/O
MANJULIKE GARDEN, BAJORIA ROAD SAHARANPUR

~ DISTRICT SAHARANPUR(UP) 247001. Presently at New

hi, do hereby solemnly affirm and state as under:

J\\"I“hat the deponent is Respondent no 8 in the above
/ petition and well conversant with the facts and
7 circumstances of the case and competent to swear this
affidavit which is prepared by my council under my
instructions. The contents of the present affidavit are

being understood by the deponent.

-
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2. That the deponent was owner of Khasra No.
1083,1084,1089,1090,1093,1094 but prior to filling the
present O.A by the applicants the deponent had already
sold Khasra No. 1083,1089 to Mohd. Hashim S/o Mohd.
Farookh on 29/01/2024 vide sale deed it. 28/01/2024.

. That the deponent has applied to cut trees on 07/11/2023

7]

in his Bagh to the authorities but no response has been
given by the authorities in respect of that application and
authorities remained mum thereupon as per law and
provisions of UP TREE PROTECTION ACT the
applicant was entitled to cut the trees il the authorities

had not responded within 35 days after the application.

That after application dt. 07/11/2023 which is in the

ecord of the authorities, the deponent cut the trees after

Q\ -;45 days which were dried, and no green leaves were upon

~ them. The Bagh was too old more than 75 years and
fruits were coming in little no(s). regarding which report
of Patwari/Lekhpal was given.

5. That the authorities imposed the cost upon the deponent
and some other persons for cutting the trees and the cost
was deposited vide receipt dt. 14/03/2024, 28/03/2024

A=
st

-
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and 30/05/2024. After 2 months for Rs. 40,000.00/- ,

1,90,000.00/- and 1,65,000/- respectively (Total
3,95,000.00/-). To imposed the cost upon the deponent

and other persons by the forest department Moradabad
was illegal and arbitratory but the deponent deposited the

cost as it was to be used to remove the pollution

understanding the holy duty of the deponent being citizen.

- That the deponent got received the permission to change the

land use vide order dt. 13/02/2024 in Case No. 811/2024
passed by Up Zila Adhikari, (Mandal Moradabad,) Bijnor |
Tehsil: Bijnor as well as the sold part by the deponent was
also converted the land use upon the application in Computer

application no. T202413161601811 vide order dt.
13/02/2024.

. That the UP PCB has sent the notice for recovery of Rs.

3,61,41,229 (Rs. Three crores Sixty-One Lakhs Forty-One
Thousand Two Hundred Twenty-Nine). Which was replied
by the deponent but the deponent had not received any order |
passed by UP PCB in respect of recovery for Rs. 3,61,41,229

(Rs. Three Crores Sixty-One Lakhs Fourty One Thousand.
Two Hundred Twenty-Nine) till today.
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8. That the deponent states that he had already filed the reply to
| the O.A. just after serving the copy of reply to the applicant’s
Counsel which‘was not succeeded but the reference no. was
issued but today after successful filling it is not showing on

the portal or in the Id. of the Counsel.

DEPONENT

Verification:

(/ g\ﬁg i Verified at Delhi on this 26™ day od November, 2025
\6‘ 3z )&

il CO// 8 are true and correct and nothing has been concealed

DEPONENT

Do otamsl oy
Byl L andamn
T ARl ey R

docu'urou rain, before sz _ U‘ 'ZP

ﬁ . S I, |

/that the contents of the above affidavit from para no. 1 to

therefrom.
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